FORM G (REISSUE)
INVITATION FOR EXPRESSION OF INTEREST
FOR NEWGEN ECOTRONICS PRIVATE LIMITED
(FORMERLY KNOWN AS NAVYUG INDUSTRIES)

OPERATING in MANUFACTURING, ASSEMBLING AND TRADING OF PLASTIC

PRODUCTS AND THEIR COMPONENTS AT SIDCUL, HARIDWAR,
UTTRAKHAND-249403

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN/CIN/LLP No.

Newgen Ecotronics Private Limited
CIN: U25209HR2022PTC108355
PAN: AAICN6448E

Address of the registered office

Registered office:
Plot No. 5B, Second Floor, Crown Plaza
Mall, Sector 15A, Faridabad-121007

Corporate Office
IG-89, NIT, Faridabad-121001

Factory at
Plot n0.56-59 and Plot No 223 Sector 7
Sidcul Haridwar-249403

URL of Website

NA

Details of Place where majority of fixed
Assets are located

Plot n0.56-59 and Plot No 223 Sector 7
SIDCUL Haridwar-249403

Installed capacity of main products/
services

To be ascertained

Quantity and value of main products/
services sold in last financial year

Turnover as per latest unaudited financial

statements for the year ended March 31, 2024

is INR 2.89 Crores

Number of employees/ workmen

NIL

Further details including last available
financial statements (with schedules) of
two years, lists of creditors, relevant dates
for subsequent events of the process are
available at:

May be obtained by sending an email to
cirpnepl.rsds@gmail.com or at

ravindral960 goval@yahoo.co.in



mailto:faridealcirp@gmail.com
mailto:ravindra1960_goyal@yahoo.co.in

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

May be obtained by sending an email to
cirpnepl.rsds@gmail.com or at

ravindral960 goyal@yahoo.co.in

10.

Last date for receipt of expression of
interest

April 18, 2025

11.

Date of issue of provisional list of
prospective resolution applicants

April 23, 2025

12.

Last date for submission of objections to
provisional list

April 28, 2025

13.

Date of issue of final list of prospective
resolution applicants

May 01, 2025

14.

Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

May 04, 2025

15.

Last date for submission of resolution plans

June 03, 2025

16.

Process email id to submit EOI

cirpnepl.rsds@gmail.com

For Nawgen Ecotronics Private Limited

Qs ~

(Ravindra-<ams jGoyaI)
Resolution Professional
Registration Number: IBBI/IPA-001/1P-P-02019/2020-2021/13098
Email For Correspondence- cirpnepl.rsds@gmail.com

Email Registered With IBBI- ravindral960 goyal@yahoo.co.in
Phone No. - +91- 9978094218
AFA Valid till: 30.06.2025

Date: 03" April, 2025
Place: Ahmedabad



mailto:cirpnepl.rsds@gmail.com
mailto:ravindra1960_goyal@yahoo.co.in
mailto:cirpnepl.rsds@gmail.com
mailto:cirpnepl.rsds@gmail.com
mailto:ravindra1960_goyal@yahoo.co.in
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FINANCIAL EXPRESS

THURSDAY, APRIL 3, 2025

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF HUROM INDIA PRIVATE LIMITED

1.|Name of Corporate Person HUROM INDIA PRIVATE LIMITED

2. | Date of Incorporation of Corporate Person | 23-01-2015

3. | Authority Under Which Corporate Person |Registrar of Companies — NCT of Delhi and
IsIncorporated/Registered Haryana

4.| Corporate Identity Number/Limited Liability | U51101DL2015FTC275902
Identity Number of Corporate Person

5.|Address of the Registered Office and|W-37, 02nd Floor Okhla Industrial Area, Phase-
Principal Office (Ifany) of Corporate Person |ll, South Delhi, New Delhi, Pin - 110020

6.|Liquidation Commencement Date of 29-03-2025
Corporate Person

7./ Name, Address, Email Address, Telephone | Name of Liquidator: Mr. Sanjay Kumar Jha .
Number and the Registration Number of|Reg. Address: 123/8, Gali No. 15, T-Point, Main
The Liquidator Market, Sant Nagar, Burari, Delhi - 110084

Office Address: 308-309, Vardhman Fortune Mall,
GT Karnal Road, Ind. Area, Azadpur, Delhi 110033
Email address: sanja%hafcs@gman.com

Mobile Number: 98115 79790

Regiistration Number:
IBBI/IPA-002/IP-N00684/2018-19/12031

8. Last Date For Submission of Claims 27-04-2025

Notice is hereby given that HUROM INDIA PRIVATE LIMITED has commenced voluntary liquidation
on 29-03-2025.

The stakeholders of HUROM INDIA PRIVATE LIMITED are hereby called upon to submit a proof
of their claims on or before 27-04-2025 to the liquidator at the office address mentioned against
item no. 7.

The financial creditors shall submit their proof of claims by electronic means only in Form C. All
other stakeholders may submit the proof of claims in person, by post or by electronic means
in Form B for Operational Creditor, Form D for workman or employee, Form E by Authorised
Representative of workman/employee, Form F for other stakeholders.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Sanjay Kumar Jha
Liquidator For Hurom India Private Limited

Place: New Delhi
Dated: 02" April 2025

FORM G (REISSUE)
INVITATION FOR EXPRESSION OF INTEREST
FOR NEWGEN ECOTRONICS PRIVATE LIMITED
(FORMERLY KNOWN AS NAVYUG INDUSTRIES)

OPERATING in MANUFACTURING, ASSEMBLING AND TRADING OF PLASTIC
PRODUCTS AND THEIR COMPONENTS AT SIDCUL, HARIDWAR,UTTRAKHAND-249403
(Under Regulation 36A (1) of the Insolvency and Bankruptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. 'Name of the corporate debtor along Newgen Ecotronics Private Limited
with PAN/ CIN/ LLP No. CIN: U25209HR2022PTC108355
PAN: AAICN6448E

2. Address of the registered office Registered office:

Plot No. 5B, Second Floor, Crown Plaza
Mall, Sector 15A, Faridabad-121007
Corporate Office

IG-89, NIT, Faridabad-121001

Factory at

Plot no.56-59 and Plot No 223 Sector 7
Sideul Haridwar-249403

3. | URL of website NA

4. Detalils of place where majority of fixed  |Plot n0.56-59 and Plot No 223 Sector 7 SIDCUL
assets are located Haridwar-249403

5. Installed capacity of main products/ To be ascertained

services

Turnover as per latest unaudited financial
statements for the year ended March 31, 2024
is INR 2.89 Crores

6. Quantity and value of main products/
services sold in the last financial year

7. Number of employees/ workmen NIL

8. Further details including last available financial| May be obtained by sending an email to
statements (with schedules) of two years, lists| cirpnepl.rsds@gmail.com or at
of creditors are available at: ravindra1960_goyal@yahoo.co.in

May be obtained by sending an email to
cirpnepl.rsds@gmail.com or at
ravindra1960_goyal@yahoo.co.in

9. Eligibility for resolution applicants under section
25(2)(h) of the Code is available at :

10. | Last date for receipt of expression of interest | April 18, 2025

11., Date of issue of provisional list of April 23, 2025
prospective resolution applicants

12. , Last date for submission of objections to
provisional list

April 28, 2025

13.  Date of issue of final list of prospective

May.01,.2025
resolution applicants

14. Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

May 04, 2025

15.| Last date for submission of resolution plans | June 03, 2025

16. |Process email id to submit EOI cirpnepl.rsds@gmail.com

Sd/-

(Ravindra Kumar Goyal)

Resolution Professional

Registration Number: 1BBI/IPA-001/IP-P-02019/2020-2021/13098
Email For Correspondence- cirpnepl.rsds@gmail.com

Email Registered With IBBI- ravindra1960_goyal@yahoo.co.in
Phone No. - +91- 9978094218

Date: 03rd April, 2025
AFA Valid till: 30.06.2025

Place: Ahmedabad

. ________ ____ _ ___ 2
For Newgen Ecotronics Private Limited

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

POSSESSION NOTICE APPENDIX [
(SEE RULE 8(1)) FOR MOVABLE PROPERTY

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mum-
bai 400070, under the Securitisation and Reconstruction of Financial Assets and Enforce-
ment of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred
under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notice dated 20-12-2024 calling upon the Borrowers 1) AASHTA
MANUFACTURERS AND TRADERS and 2) ARVINDER KAUR and 3) HARMEET
SINGH having Loan Account Number UGDELMC0000017676 to repay the amount
mentioned in the notice being X 36,17,565/- (Rupees Thirty Six Lakhs Seventeen
Thousand Five Hundred Sixty Five Only) as 27-11-2024 together with interest thereon,
within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property de-
scribed herein below in exercise of powers conferred on him under sub-section (4) of
Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforce-
ment) Rules 2002 on this 01th day of April of the year 2025.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of
UGRO Capital Limited for an amount of being ¥ 36,17,565/- (Rupees Thirty Six Lakhs
Seventeen Thousand Five Hundred Sixty Five Only) as 27-11-2024 together with in-
terest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

SCHEDULE OF THE SECURED ASSET(S):

GRO

S.No. Model | Make Invoice No.
1. | CENTER, ZM-1370 QUANTITY-01 PVTLTD

Place: Gurugram-Haryana

Sd/-(Authorised Officer)
For UGRO Capital Limited

Date: 03.04.2025

&5 OMKARA OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED

rmmascete - Regd. Office: 9, M.F. Magar, 15t Strest, Bongu Neger Exm, Tirupur-54 1607
Corporate office at Kahinpar Souans, 4T Floar, MG Kedar Marg, RG.Gadkar Chowd, Diedar
(Wiest), Mumiai - 400028

POSSESSION NOTICE

APPEMDIX-IV (For immovable property) Rule 8 (1)

Wheneas, The undersgned being the Autharized Oficer of Omiara Assats Reconstruction Pyl Lid
{OARPL) & Company incorparabed wundar the provissans of the Companies Act, 1958 and dulky
rempsiared with Resarse Bank of India (RET) &g a0 Assel Reconstruction Compary urmer Saction 3
af the Securilisation And Raconstuclion af Financial Asseds and Enforcemant of Secunty Inbaras!
Act, 2002 (54 of J02) "The SARFAES! Act, 20027} having CIN Mo UsT100TZ2014RTCO20353
and s registered office al 9, M.P Magar, 151 Streal, Kongu Nagar Exin, Tirepur 6471607 and
Carparate offica at Kohinaor Square, 47th Floar, M. C. Kalkar Marg, R. G, Gadkan Chowi, Dadar
[WWesly, Mumba - 400028, acting In its copacy 85 frostes of Omkira PS-26020214-22 tust has
acquired all rights, ibes & infemastof the enlire cutstanding of Vimal Kumar (Borrower) end Seema
Gupta {Co-borrewer/ Morigagoer) along with the underlying securities frem Poonawallz
Hausing Financa Lid., (PHFL) (lormearty known as Magmea Housing Firance Lid.) under seciion 5 of
Secuntisation and Reconstrucion of Financial Azget and Enforcement of Sacunty interagt Act, 2007
vidaAssignmant Aphasemand dabad 3-00-2021

And whereas, Authoozed Officer of Omiara Azsats Haconsiruchon Pyt Lid., under the
Securitisation ard Becorsiructaon of Financial Azset and Enforcament of Sacunty Intereat Act, 2002
and m axencese af powers conlared under sechion 1412 read with rue 9 of Be Sacunty Inlenes
{[Enfprcemant) Rules, 2002 isswed demand notice dated 10-03-2022 thraugh newspaper
publication dated 1003-2022, callag upon Be Vimal Kemar (borrower) and Seema Gupta |co-
borrawer mortgagar) o regey the amaunt menfonad in the notice &ggragating o Rs, 15,28 197
{Rupsaes Fiftosn Lakh Twenfy-Eight Thousand One Hundred and Ninaty-Sewen Only) as on
.07 2081 plus aocrued interestiunsealized inferast thereon, at the contractual rate(s) fogether
weah incidental expanses: sk, changes, et Wl dale of payment wikin Gl s froem the case of
{h= nofice.

Thea Borrower & Co-oorower having failed fo repay the smaunt, as per nolice daded 10-03-2022
Under section 1302} SARFAEST Ack Pursuant to the sald assgrmend of debl DARPL has glepped
nta tha shoes of PHFL end has became entitiad by racover entire cutstending duas and enfiarce the
securly The Authorized Officer of Omkara Assels Reconstruction Private Limited, duly
appaintad under sub secfion {12} of seation 13 of the SARFAES] ACT 2002 has taken physical
possession of the properly 2= per the order passed by Upper District Magistrate, Agea vide
Memao. Mo, 3601 of 2022 dated 01-12-2022, &= described hemin befow it axercza of powers
opnfersed upen hiem under sub-section (4] of Section 13 of the Act, read wah rule 8 of e Secuity
Interest (Enfarcemant) rules, 2002 on this 2%th day of March of the year 2025,

The barmower & co-borrower in particidar and ha pubilic in general is hereby cautioned nod to geal
Wwith the praperty and any deabings wilth such propesty Wikl be subjest o the charge of the Omiara
Assats Reconstrustion Pyt Lid acing in #ts capacity as tustee of Omkara P5-262021-22 Trust
having corporate office af Kehinoor Souare, £Th Floor, ¥, C, Kedkar Mang, B G, Gadkari Chowk
Dadar (Wesl), Mumbal 400028 far an amount Bs. 1528, 187 (Rupaes Féfean Lakh Twanty-Eighl
Thouzand One Hundred and Mirety-Sewen Only) &2 on 3107 2027 plus accrued infensst
unreasred mberas] theneon, at (e comiactual rabals) logether with inckhental expenses, cosls
charges, atz.

Thee borroer& co-bomosers' atbention s inyited to the provizions of sub-Section 8 of Seclion 13 of
(o A, i resspeciof Ume awailabike, (o redsem e secined assets,

Tha delsls of the assaets | properhas hypodhacated | assqned | charged | mortgaged o our
Campany inthe abpve- account & whose physical possession has taken given heralndar:

DESCRIPTION OF THE MORTGAGED PROPERTY

House at khasra Mo, 157, siluated al Mohatia Kalinkar, Mowa Falehabad, Dehal, Agra 283
1. Adm. 163.25 s0. mirs. Boundaries: East Plof of Sharda Begam, Wesl: Sahvanapur
Road, korh: Rasta 20ftwide, South: other Property

OFFICE OF THE PRINCIPAL COMMISSIONER OF CENTRAL TAX,
GST DELHI- NORTH, C.R. BUILDING, I.P. ESTATE, NEW DELHI-110109

OFFICE SPACE REQUIRED ON HIRE

OFFICE OF THE PRINCIPAL COMMISSIONER OF CENTRAL TAX, GST
DELHI- NORTH requires suitable building / space of approx.23,315 sqft.
area with adequate parking facility, for its divisional offices on rentin Delhi.
Detailed terms and conditions of the Tender are available, in public

domain, at websites https://gem.gov.in. and
https://gstdelhizone.gov.in/new-pdfs/Tender-for-New-Office-Building.pdf

Interested person may submit their bids, complete in all respects, online

only at the above website of GeM Portal. Last date for submitting bids
online is 14-04-2025 il 04:00 PM.

Sd/-

Assistant Commissioner

Branch Address : DOOR 60, GOUND FLOOR
SLF MALL, 1 P COLONY SECTOR 30-33
FARIDABAD HARYANA-121003
Branch Mail ID: br0555@sib.co.in

‘%‘ INDIAN Bank

Gold Auction for Mortgages at Bank

Whereas, the authorized officer of The South Indian Bank Lid., issued Sale
noticeis) calling upon the borrower to clear the dues in gold loan availed by
him. The borrower had failed to repay the amount, notice is hereby given to

the borrower and the public in general that the undarsigned will conduct
online auction of the gold ormamenis strictiy on “As is What is Basis" &
“Whatever there is Basis"” & “Without recourse Basis". The auction will
be conducted online through hitps:llegold.auctiontiger.net on 12-04-2025
from 12:00 pm to 03:00 pm for the bomower ARUN KUMAR SINGH
account number 0555653000001528

Pleasa contact Auction Tiger on 6352632523 formare information.
Sdi- Manager
The South Indian Bank Lid,

FORM NO.14
[See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER - I/1I

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor, SCO 33-34-35 Sector-17 A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &

BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO INCOME
TAX ACT, 1961.

RC/822/2023 10-02-2025
PUNJAB NATIONAL BANK
Versus
SH. NEERAJ CHAUDHARY S/0
To

(CD1) SH.NEERAJCHAUDHARY S/O SH. RAKESH MOHAN CHAUDHARY
SHRINEERAJ CHAUDHARY SON OF SHRIRAKESH CHAUDHARY
R/O HOUSE NO. 781, SECTOR 17A, HIGH VALUE GURGAON HARYANA.
Gurgaon, HARYANA
This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by
the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) in 0A/212/2019
an amount of Rs. 12445775.49 (Rupees One Crore Twenty Four Lakh Forty Five Thousand
Seven Hundred Seventy Five and Paise Forty Nine only) along with pendent lite and future
interest @ 8% Simple Interest Yearly w.e.f. 04/02/2019 till realization and costs of Rs. 127005
(Rupees One Lakh Twenty Seven Thousand Five Only) has become due against you (Jointly
and severally/Fully/Limited).
2. You are hereby directed to pay the above sum within 15 days of the receipts of the notice,
failing which the recovery shall be made in accordance with the Recovery of Debts Due to Banks
and Financial Institutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or before
the next date of hearing.
4. You are hereby ordered to appear before the undersigned on 08/05/2025 at 10:30 a.m.
for further proceedings.
5. Inaddition to the sum aforesaid, you will also be liable to pay:
(a) Such interests as is payable for the period commencing immediately after this notice of the
certificate / execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and warrants
and other processes and all other proceedings taken for recovering the amount due.
Given under my hand and the seal of the Tribunal, on this date: 10/02/2025.

DEBTS RECOVERY TRIBUNAL-, DELHI
4" Floor, Jeevan Tara Building, Pariament Streed, Mew Delhi-110001
OA T70/2023
UNION BANK OF INDLA
V&
NEWGEN ECOTRONICS PRIVATE LIMITED.
To,
(1) NEWGEN ECOTRONICS PRIVATE LIMITED
[ERSTWHILE M'S NAVYUG INDUSTRIES) SCF 43, 1st Floor, Huda Market Par-Il,
oector- 13, Faridshad Haryana- 121002 Also At WNewgen Ecofronics Pwt Lid
(Erstwhila Mz Mavyug Industries) Office Mo 2C, First Floor, Piot No 5B, Soctor 154,
Crown Plaza Mall, Nealam Chowk  Ajrona Metra Station, Fardibad, Hanyana 121007,
Also At Newgen Ecotronics PviLid (Erstwhile M's Navyug Industries) 41, Second
Floor Sector 154, Plot No 3B, Crown Plaza Mall, Neslam Chowk Ajrona Metro
Station, Fardibad, Haryana 121007 Algo At Mewgen Ecotromics Pwi Lid [Erstwhila
s Mavyug Industries) PiotMo 20,56,57,58 And 59, Secler 7, HE, Ranipur Sidou Dest
Haridwar, Uttarkhand -249400 Also At Newgen Ecolronics Pvt Lid (Erstwhie Mis Nevyug
Indugines) Plof No 223, IIE, Sector 7, Sidoul, Haridwar, Utlarkhand 249403 Also At
Newgen Ecotronics Pyt Ltd {Erstwhile /s Navyug Industmes) LG 83, NIT Faridabad,
Haryana-121001.
(2) MR. ANUPAM GLILATI
Flai No.701, Tih Floor, Tower Petronas Omaxe Heighis, Secior-36,
Escorts Nagar, Faridabad Haryana -121007
(3) MR. MADHUR GULATI
House No.1381, Secior-14, Escorts Nagsr, Fandabad Hanyana -121007.
Whereas the above-named applicant has instituted a case for racovery of
Rs 19,05,32,494.40 {Rupees NINETEEM CRORES FIVE LAKHS THIRTY-TWO
THOUSAND FOUR HUNDRED NINTY-FOUR AND FORTY PAISA ONLY) against you
and whergas it has been shown to the satisfaction of the Trbunal that it is not possible 1o
sarva you in ordinary way. Tharefore, this notice is given by advertsamant directing you to
make appearance belors Ld, Registrar on 30.07.2025 at 10:30 AM, IST {for further
detads kindly wisit DET websitewww.tribunal.gov.in Phone Number; 011-23748473),
Take notice that in case of your fallure to appear on the above-mentioned day befora
this Tribunal, the case will be heard and decided in your absencs.
All the matters will be taken up through Video Conferencing and for that purpose ; -
iy Allthe AdvocatesiLitigants shall download the "Clsco Webax" application/Software
(i) "Meeting ID” and "Password” for the next date of hearng qua cazes to be taken by
Registrar/Recovery Officer-1/ and Recovery Officer-1l shall be available one day peior ko
the maxtdata at DRT Official Portali.a_ "https:Ndrt.gov.in® undar tha Public Notica Haad.

Dafe ; 25-03-2025 Sdi- Authorised Officer

-
i

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

(i} I anvy exigancy qua thal, the Advocatesitigants can contact the concamed afficial al
Ph. Mo, 011-23748473
Given undes my hiand and sea of the Tribunal on this 18" March, 2025

Sd/-,
Recovery Officer

“"IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering iNnto any
agreements with advertisers
or otherwise acting on an
advertisement in
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IDFC FIRST Bank Limited

By Order OFf The Tribunal
{erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
presently known as [DFC FIRST Bank Limited)

IDFC FIRST
Bank
CIN : LEST10TN2014PLCOOTTS2

Registered Office: - KRM Towers, Bth Floor, Hamngton Road, Chetpet, Chennai- 600031,

Tel : +81 44 4564 4000 | Fay: +81 44 4564 4022

| The following borowers and co-borowers availed the below menboned secured loans from IDFC FIRST
| Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited) The logns of the below-menboned bormowers and co- borrowers have
been securad by the mortgage. of their respective properties. As they have failed to adhere fo the terms and
| canditions of the respective loan agreaments and had became irregular, their loan were classihed as NPA as
Ip&' the REl guedelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are
mentioned as per respective notices issued more pariculary described in the following fable and furiher

intarast on the said amounts shall also be applicable and the same will be charged as per contractual rate
! with effect from their respective dates

. any ! Sr Loan Type of Saction 13 (2] | Cutstanding amount as
Piace : Agra |Uttar Pradesh) Ombkara Assets Reconstruction Pyt Lid, | Ype aclion 13 (2) . :
! [Acting in its capacity as trustes of Omkara PS 26/2021-22 Trust] manner whatsoever. | No. Account No. Loan Notice Date | per Section 13 (2) Notice
1 18825130 HOME LOAN 17 03,2025 26,27 967.93)-

NAME OF BORROWERS AND CO-BORROWERS : 1. SUSHANT SUKHBIR SINGH 2. BALA SUKHBIR
3 MANISH VERMA 4 BALA SUKHBIR

KOTAK MAHINDRA BANK LIMITED

15t Floor, Unit No, 103, P.P Trade Centre, Plot No.1, Netaji Subhash Place, Pitampura, New Delhi-110034

indiaShelter

= Homu= Loans

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET UNDER THE PROVISIONS OF THE SECURITISATION AND

e e e Y g gy S e g o

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

REGD: OF FICE: - PLOT-15.6THFLODE, SEC-H, INSTITUTIONALAREA, GURIMRAM, HARYANA-TI2002
BRANCH OFFICE: Shop Mo, 678 & 6B, Second Floar, Piot Mo, 277, Tegoee Magar, hext To Do, Ajmer Boad Jeiur-302021

PROVISO TO RULEE[6)/9(1) OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002,
Molice is hereby given b the public in general and to the Borsower and fhe Cuarantors)

realization, lagethes withall incidental costs, charges and expansas
The details of Reserve Price, Eameast Monay Deposd, properdy delails and dale ol Alclion are menbianed belaw,

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 ("SARFAESIACT") READ WITH

thai the below descnbed immavable properly
morigegedichargad o Kotak Mehindra Bank Limied [Secured Credfoe'KMEL), the Symboliz Possessign of which has bean isken by ihe
Apdhorized Cfficer of KMEL on 31/05/2024 and the same will be soid on “AS 1S WHERE 157, “AS 15 WHAT 15" and "WHATEVER THERE I5"
basis, byway of E-auction tobe conducted on 2270472025, for recovery of a sum of Rs, 22, 78,65.725.63)- (Rupees Twenty Two Crora Saventy
Eight Lakhs Sixty Five Thousand Seven Hundred Twenty Five and Sixty Three Paise Only} due tp EMBL from Taurus International
(Projects) Pyt Lid. & Others and ifs guarariors &5 on 29/03/3024 together with further interest at the contractual rate from 20312024 il

Whesens, The Undersigned Being The Authorged Officer Of The India Shelier Finante And Corporation Lid, Under The
stcurilisation And Reconstroclion OF Firancial Assests and Erdorcement (Securiy) Intenes] AL 2002 And & Exercage OF Power
Confermad Lindar Sachan 1312 Read Wilk Rule 3 O Tha Sacusily Inberest ieniorcement) Rulas, 2002 issusd A Demard Motica On
Thea Dale Maled inst The &ccowrd As Mentioned Hereinafter, Calling Upon Tha Borrower And Alza The Cweer Of Tha
Propertyisuredy To Hepay The fimeunt Within 80 Lays From The Date O The Sad Matice. Whanags The Oy OF The Property And
Tho Qtheer Having Faibed To Repay The Amount, Notice |5 Herely Given To The Linger Noled Boergwars And The Pubiic In General
That The Undersigned Has Taken Posseszion O The Properiyies Descrbad Herein Balow In Exarcise 0 Tha Powers Canfamed
On Himher Under Section 1304] OFf The Said Act Read With Rules B & % 0f The Said Rubss On Tha Dates Manboned Against Each
Ageaurd, Mow, The Bomower In Fanicular Bnd The Public In General i Heeelry Cautioned Not To Deal Weh The Properbyoies And
Ay Deging With The Propertyies Wil Be Subject To The Charge Of Inia Shelter Finance Comporation Lk For An Amauri
Minlianed Az Balow And Intirest Thereon, Costs, Elc

struchure located at Piot Mo.6T3, KH: B75(2 baing Mon-agrizuifural land ad,
ms. 3100.00°5q, yds., of Khasra Mo, BTS2, K-2 Bleck, Defence Enclave,
Mahipatpur Extengion, Partll, Village Mahipalpir, Mew Dielk, together with
all esting Bulkhngs and siructures tharrenn and ouiklings and slruclures as
may be erecled/ constucied there upon any ime fromd afier the date of
respecive morgages and s additiors therelo and all fixlures and fumitura
and plant and machinery attached to the earth or permanenfly fastened to
anyihing attached fo the earih, both present and fulure, Boundaries:- East-
Dther property, Wast- Ofhar propenty, Noeth- Road 15 FL, South- Othar
propety

Mame of the M r: Mr. Kanwarjesl Singh Kochhar alias Mr
Karwanaat Kochher! Mr, Karwaieet Singh

Piame Of The Borrower | Guaranior Descrigtion Of The Chanyged | Date Of Demand Motice, | [Dake Of
|S. No. Particulars of Property Reserve Price EMD  |Encumbrances (awner Of The Proparty) & Mortgaged Property (All The Part & | Amourt Due As On Date Of| pyssession]
| Loan Account Na. |Parcel OF The Property Consisting Of) Demand Notice

| [Allhal prece arnd parcel of the property baing Taurus Ware House G+2_floar | Rsdd, 24,00 000 | Rs.4 42 40.0000- | Mot Krown Mri Mrs. Beona SharmaMe Mrs. Pream|Af Piece And Parcal Proparty Plot Mo [EMAND NOTICE 200620223 2p.00.2025

Last date for deposit of EMD and uploading Bid decuments : 2170472025 up 1o 4 p.rm.al bips-kotakbank auctienbger nat

Date and tima of E-Auction | 22/04/2025 batwean 11 am to 12:00 p.m.

The erd ima of suction will be extendad by 5 minetes each e & bid & madewithin last & minstes of E-Aucton,

| BidIncrement amount : Rs, 10,00,000/- [Rupees Ten lakhs Only) or In multiples thereof.

Bhardwaj & MrKishan Lal Sharma Reside Ab: |58 Krishra Viar- I, Near Sashivana|Rs. 1212723 (Rupees Twelvel pyyeicp
Flat No - T1T Soc Destnaton Lalpusra Rosd|takhasara, Agra Road Jaipur, ,;g'um_ Lakh Thu‘gf Onw Thousand Two
Gandhi Path Wes VaishabMagar, Japor 302021 Riasihan, Area 125 5q, Yards Hundred *':'H_E'F Twear Ol &2
Rapalhan Ao AlPIOT Ne. 56, Krshns Wiha 11, Boundary ‘East- Road 308, Wesl- Plot on Hith fare .-:E;ec- Tnﬁaﬂ'-ar- th
Maar Asshiyena Lakhesars, Agra Road JaPurisc 41 Marh- Pict Mo, 57, Souih- Piodirienest From 11.06.2023  And
02021 RamsthanLOAN ACCOUNT RO, "-IDIEE-. K Oiher Chanses And Cos Ti The
HLIACHLONSDDDD0503 2307 Diata CH The Paymeni

Mrs. Annu Sharma , Mr|All That Piace And Parcal O Tha Plot Wilh Patta Mo08, Gam/DEMAND WOTICE
Shankar Lal Sharma,[Panchavat Wanats Teheil Bassi, District Jaiour, Rajesthan, Aras|6808.2022

Mrs. Suman Sharma &[100 41 5o Yards Property Bounded As: East: Land Of Laxmi|Rs. 50,58,589.411 | Rupees
Mr. Satya MNarayan|NarayanWest House OfMr Jagdish And Salyanarayan, MocdhEilly Lakn_ Fifty Eighl
Sharma Resides AL Pill] oo n Rameshwar, South- Land OF Mr. Halyan.hairruNITrﬁ Thousand Five Hundred
Mo 208, Pujariyo Kalpjeca And Parcel Of The Piot With Patta No.07, Gram|Sahly Nine and Forly Onej
SU121 Rejuethan. Loan|Echayat Kanota, Tehs Bassi, Distictdaiir, Rajasthan, Areslos /o, ocire it
Account - LAI0CLLONS|E99.50 0. Yards Property Bounded As: Easl- Land & House Qe o Fram® 08 0B F'E-E‘:'[

(1 2E-03-2075
PHYSICAL

0T Beni Prasad  Wesi- g Aam RastaMordh- Land O ,
esaiio Ramsshuar & Devtaksh Soulh- OTM. Jagdish & Bani Prasad_| i Thebote 01 T Pawmi.

FOR ANY QUERY, PLEASE CONTACT MR. Vinay Rans (+31 TI026 05030) & MR. Devendra Singh (=01 9352542505)
LAUTHORIZED GFFICER|
Place - Jalpur Date - 0308 2025

"WHATEVER THERE 5" basis.

the undersigned, wha, howeves shal not be held msponsitla for any ermar, misslalament ar amisson in the said partculars.
Impartant Terms & Conditions:

suppartidEuctionfigar.net,

4, Theintending bidders may visit Kotak Bank Website - hitps: v kotak comfnbank-auchion s himl for auckion details.
5. Fordetailed Terms and conditions of auction sake, the bidders are advised fo go threugh the portal hifps:ihttps:kotakbank suctionfiger.net

To the best of knowledos and information, Katak Bank is not aware of any ofher encumbrances or the dues oulstanding fowands siatulory dues,
prapery dues, and revanua of any athar dues with regand o the proparty pul for auction. All Statutary duas like property taxes, land revenue
dues, municipal iaxes charpes [ dues, electricity dues etc. shall be ascertained and bome by the Successhul Bidder' progpective purchaszer(s),

Prasantly, The martgaged praperty is in possession of ihe benanis and the same shall be auchaned "AS 15 WHERE 15", “AS 153 WHAT I5” and

The parficulars in respedt of the secured pssels specified hereinabove have been siated o the bes! ofihe informadicn and reconds available with

1. The Terms and Conditions -of sale-are available on the websiteiporial hitps:iikotakbank. suctiontiger.nef or

2. Theaucton shall be conducied ondy through “On Line Elscironic Bidding™ firough websie htps:fketakbank aucbonliges.nel on 2204/2025
from 1100 AM o 1200 PM with urdimiied extersions of 3 minutes duration ezch, The property puf forauciion B under Symbolic Possessan,

3. Wi e-Procurement Technologies Limited -Auction Tiger B-T04, Wall Stresl - 1, Opp. Onent Glub, M. Gujarat College, Ellis Bridgs,
fhmedabad - 380006 Gujaral (India) on Telephone Mo Ram Shama 5000023297 and on E-mall ID; ramprasadi@auctiontipen.ne) &

same i5 tnbesent by mail to singh. prabhjoti@kotak.oom, And ashwin shama@kotak com

MRiMaers,

bidder shall ok eam any indenast,

improe their further offiers in multiples of Rs.10,00,000/- [Rupees Ten lakhs oniy).

Jeanlirmalion ol safk orwilbin ime panad as egreed wgpan,
Cerlificate and the 5 shall be complele, thereafier Kotak Bank shall not enderain any clsims,
carditgns of the sale without sny priornotice and assigning any reason for the same,

bédder fpurchaser et shall have to be borne by the Purchaser,
13, EMD amount shall be refumed by Kolak Bank o he unsuccessiul bidders within seven working days.,

cerfificate be msued in favour of Kotak Mahinda Bank Limited, the morigagor and canearof the property put for aucton,

For any other detads, regarding the propery please contact Ashwin Sharma-3655762 146/Mr. Prabhjot Singh -1860603853

language than fa contents of the notice published in English shall preva.
Place: Defhl,
Diate : O3rd April, 2025

and the sasd tarms and conditions shall ba binding an the bidders who participats in e bidding process. Further, the bid has ta ba filad and
submilled along with KY'C doctements ondne on the portal hitps:Vkotakbank auctiondigernel on or before 29/042025 and ihe copy of the

6. Praspeclive bidders may avail online [raining from Ms. e - Procuremant Technologies Limiled (Sucton Tiger) on above mentioned contact
7. Eammest Mongy Depasit (EMD] shall be depasited throwgh RTGENEFTIFUND TRANSFER to the credit of Account Mo, 84113071348,
Kofak Mahindra Bank Ltd. Alc E-Auction, Malad (East) Branch, Mumbai, IFSC Code: KKBKO00DE4E, on or belors 210411025 uplo
4:00 pom. Amy bid submithed without deposiling the EMD amouwnt shall stand avtomatically rejected, The EMD deposfed by the proposed
B, Thebid price lo be submiled shall not ba below the Resare Price and during the bidding process, bidders whio have sabmitied bids shall
& Thesuccesshul bidder has o deposit 25% of the highsest bid amaunl (which shall includs EMD amourd paid) immediglely an closwa ol the -
guction saka proceedings oron the following working day in case business hours i closed on the day of Auction, In the mode slipulated in
tleirse 5 above, The remaining batance T8% of the highest bid amount shall be deposited within 15 days from-the date of accaptance
10, O recedpt of the entire safe consideration within the sbipulated period a5 menfioned above, the Aulhonsed Cfficer shall issue the Sale
11: The Authorsed Oficer has the absolute right and digcretion b accaplor refect any Bd or adjpurns cance] (e salel modify any terms and

12 Al chames /duss nduding Regisiration Charges, Stamp Duly, Taxes, el payable for iransfer of the ownership in he name of the succazsful

4. Asper Section 194-A4 of the Income Tax Acl, 1951, Tax at the rate as applicable shall be paid o e iotal sale consaderation and TOS

The Principal Bomrower f Guarantor | Mortgagar are hereby nolified io pay the sum a3 mentioned above sfong with up to dete apphcable interast
and ancilary expenses before the date of auction, failing which the property will be suctioned'sold and balance due if any, will be recoverad with
inteast and cost and this nolice shall also be trealed as notice of sale i the borrower/ quarantor and morlgagor mantionad heremabove.

This iz #s0 a nolice fo the Borroweriguaraniors thal the auction shal pracaad I (he dwes ans not paid in full befors the date of E-Auction.
It may pleass be noted thai in case of any discrepanoyinconsistency bebween auchon notizes published in English and other in vernacular

For Kotak Mahindra Bank Limited
Authorized Officor

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and

INDL& SHELTER FINANCE CORPORATION LTD
presently known as IDFC FIRST Bank Limited)

IDFC FIRST
Bank
CIN : LE5S110TN2014PLCOATTI2

Registered Office; - KEM Towess, 8ih Floor, Hamington Rioad, Chetped, Chennai- 800031,

Ted : 451 44 4564 4000 | Fax: +01 44 4564 4022

The following bomowers and co-borrowars availed the below mentioned secured loans from IDFC FIRST
Bank Limited [erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited) The loans of the below-mentioned bormowers &nd co- bomowers have
een secured by the mortgage of thes respective properbes. As they have failed o adhere to the terms and
conddions of the respeclive koan agreements and had become irrequlas, their Inan were classibed a5 NPA as
per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited {erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are
mentioned &5 per respective nobices 1ssued more particulady described in the following table and further
nterest on the sasd amounts shall also be applicable and the same will e charged &s per confraciual rate
with effect from their respective dates

| Loan Type of Section 13 (2) Outstanding amount as
Mo, Account No, Loan Motice Date per Section 1342) Notice
1 19936483 HOME LOAR 12.03.2025 282 7a0.00/-

NAME OF BORROWERS AND CO-BORROWERS : 1. BLURENDER GILL 2, MEENAKSHI NATHURAM

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OFFLAT NO.G-3, GROUND FLOOR (MLG) (REAR
LHS} (SOUTH-EAST PORTION) (WITHOUT ROOF RIGHTS), HAVING COVERED AREA 53,138 S0. MTRS, LE
are S0 FT, (COVERED AREA), BUILT ON PLOT NO. B-225, SITUATED AT RESIDENTIAL COLONY DLF
ANKUR VIHAR, VILLAGE, SADULLABAD, PARGANA & TEHSIL: LONI DISTRICT, GHAZIABAD, UTTAR
PRADESH-201101, AND ENTIRE PLOT BOUNDED AS:-EAST. PLOT NO. B-2127, WEST. PLOT NO. B-2/25
NORTH: ROAD 12 MTR. WIDE, SOUTH: PLOT NO. M M-8

You are hereby called upeon o pay the amounts o IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)
as per the details shown in the above fable with confracted rate of interest thereupon from their
respective dates and other costs, charges elc. within 60 days from the dale of this publication, failing
which the undersigned shall ba conslrained 1o inltiate proceedings, under Section 13 {4) and section 14
of the SARFAES! Act, againgt the mortgaged propartes mentioned herainabove to realize the amaunl
due to IDFC FIRST Bank Limited [arstwhile Capital First Limited, amalgamated with IDFC Bank
Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited under
Section 13 (13) of the said Act from fransferring the said secured assets either by way of salellease or

oiherwise. Sdl- Authorized Officer
Date : 03.04.2025 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
Place : GHAZIABAD IDFC Bank Limited and prasently known as IDFC FIRST Bank Limited)

financialexp.epaprin

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF THE RESIDENTIAL PLOT LAND BEARING NO.
C-458 (WITHOUT ROOFTERRACE RIGHTS), PERTAINING TO KHASRA NO. 3272213 (MUSTATIL NO. 32,
| KILLA N, 22/3), LAND AREA MEASURING 140.85 SQUARE YARDS, WHICH 15 EQLIVALENT TO 117.78
| SOUARE METERS, SITUATED IN THE REVENUE ESTATE OF VILLAGE NANGLOI JAT. DELHI STATE,
DELHE AND THE ABADVCOLONY KNOAWN AS NAI BASTI. NWANGLOI DELHI1, AND THE SAME K5
REGLLARIZED BY THE MCD VIDE TS RESOLUTION NO, 2237, DATED 194071882, ALOMGWITH
| PROPORTIONATE UNDIVIDED, INDIVISIBLE AND IMPARTIAL OWNERSHIP RIGHTS IN THE SAID
{ FREEHOLD LAND UNDERMEATH THE SAID BUILDING, WITH ALL RIGHTS, TITLE AND INTEREST
EASEMENTS, PRMVILEGES AND APPURTEMANCES THERETO, WITH ALL FITTINGS, FIATURES
ELECTRICITY AND WATER CONNECTIONS, STRUCTURE STANDING THEREON, WITH ALL RIGHT IN
| COMMON INGRESS. EGRESS, PASSAGES, STAIRCASE LEADING FROM GROUND TOP OF THE
|E|U|LDIF'-.’{3. LIFT, AND QTHER COMMON AND AMENITIES PROVIDED IN AN AROUND THE BUILDING, AND
WHICH IS5 BOUNDED ON ITS FOUR SIDES AS UNDER : EAST:OTHER'S PROPERTY, WEST.OTHER "5
| PROPERTY, NORTH.OTHER'S PROPERTY, SOUTH:ROAD 10.5 FT. WIDE

You are hereby called vpon fo pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)
as per the details shown in the above table with contracted rate of inlerast thereupon from their
i respective dates and oiher costs, charges eic. within &0 days from the daie of this publication, failing
{ which the undersigned shall be consirained to initiale proceedings, under Section 13 (4) and section 14
of the SARFAES! Act, against the morigaged properfies mentioned hereinabove 1o realize the amount
| due {0 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank
| Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited under

| Section 13 (13} of the said Act from fransferring the said secured assets either by way of saleflease or

i otherwise. Sdi- Authorized Officer
Date : 03,04.2025 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
| Place : DELHI IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)

S NAINITAL BANK

Branch- 1" Floor, City Centre, Begum Bridge Road, Meerut, Uttar Pragesh- 250001, Ph, +31-121-2420817, +31- 7055101608

DEMAND NOTICE

MOTICE UNDER SECTION 13(2) OF SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
All the borrowers/guarantors/co-obligants mentioned herein below are notified that
loan(s) availed by them from The Nainital Bank Ltd., 1" Floor, City Centre, Begum
Bridge Road, Meerut, Uttar Pradesh- 250001 branch isfare NPAJs, The demand
notice u/s 13{2) of the SARFAES! Act. 2002 sent through Registered Post/Courier have
been received/ returned undelivered. We indicate our intention of taking possession
of secured securities whose brief are mentioned below as per section 13(4) of Act in
case of their failure to pay the amount mentioned along with future interest and
charges within 60 days.

Name & Address of Borrowers/Guarantors

1. M/s B.K. Enterprises (Proprietorship Firm/Borrower), Registered Office Address

14, Mohalla Shah Nathan, Meerut, UttarPradesh- 250002, Through its Proprietor
Junaid 5/o Irshad Mohammad. 2. Mr. Junaid 5/0 Irshad Mohammad (Proprietor &
Borrower), Rfo House No. 14, Moh Shah Nathan, Meerut City, Meerut, Uttar
Pradesh- 250002.

Issued Demand Notice dated 24.03.2025 for Rs. 13,59,164.34 (Rupees Thirteen
Lakh Fifty Nine Thousand One Hundred Sixty Four And Paisa Thirty Four Only as on
20.03.2025) (plus future interest & other expenses thereon with effect from
21.03.2025) less recovery, if any,

Brief details of Property hypothecated/Mortgaged : 1. Hypo of stock of Poultry feed
Machinery etc,

2. All the part and parcel of Residential House No. 10, Mohalla Shah Nathan, Meerut
measuring 47.03 Sq mtrs. In the name of Sh. Junaid 5/o0 Mohammad Irshad. Duly
executed and registered Gift Deed in the office of Sub registrar, Sadar Il Meerut Bahi
Mo. 1, Jild No. 10517, from pages 75 to 102 on Serial No. 285, dated 08.01.2021

Bounded on ; East by - 25 Feet Thereafter House of Jubair and Junaid, West by - 25Feet
Thereafter 13 Feet 06 inch wide Road, North by - 20 feet 03 inch Thereafter 07 feet 06
inch wide road and House of Smt Zareena Begum, South by - 20 Feet 03 inch
| Thereafter House Of Smt Shaheen

The borrowers/guarantors are advised to collect undelivered original notice(s)
addressed to them from our 1" Floor, City Centre, Begum Bridge Road, Meerut,
Uttar Pradesh- 250001 branchand pay the amount outstanding with interest and
their costs within 60 days from the date of this publication to avoid further
action under the Act.

Place : Meerut, Uttar Pradesh

Date : 03.04.2025  Authorized Officer

New Delhi
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